RAJYA SABHA [21 December, 2004]

(d) whether there can be another fool-proof system to unearth the iligatten
black money that is largely available in this country?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE
(SHRI S.S. PALANIMANICKAM): (a) and (b) The Income-tax Department
takes several deterrent and punitive measures to check evasion of
Income-tax, including undertaking searches and seizures, surveys, scrutiny
of return, imposing penalty and launching prosecution in appropriate cases.

(c) The Government continuously strives to check tax evasion through
legislative and administrative measures.

(d) Apart from the measures taken by the Income-tax Department, the
Prevention of Money Laundering Act, 2002 seeks to prevent money-
laundering and provides for confiscation of property derived therefrom. The
Government has also constituted an Expert Group to recommend special
schemes to unearth black money and assets.

Limit on Island Special Allowance

1944. SHRI ABDUL WAHAB PEEVEE: Will the Minister of FINANCE
be pleased to state:

(a) whether Island Special Allowance is given to Central Government
employees in Andaman and Nicobar Islands as percentage of basic pay
without any maximum limit;

(b) whether the employees of Nationalised Banks are getting the Island
Special Allowance with the maximum limit of Rs. 15600/- per month; and

(c) what are the reasons for this limit in case of banks and by when
Government propose to remove it?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE
(SHRI S.S. PALANIMANICKAM): (a) Yes, Sir.

(b) The officers of Public Sector Banks who are posted from outside to
_Andaman and Nicobar Islands are paid ad-hoc and temporary incentive
subject to a maximum of Rs. 1500/- per month.

(c) The pay and allowances of bank employees cannot be compared
with that of Government employees. At present there is no proposai to
remove the maximum limit of Rs. 1500/- per month.
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